
CENTR ADMIN ISflALyE TRIBL&1L 
NGALORE EEC 

Second Floor, 
Commercial Complex, 
In dir n ag ar, 
BANGALORE... 560 638. 

Lated:28 
FEB 1995 

APPLICATIQ NO: 723 of 1995, 

APPLICANTS:... Umedevi K.V. 

V/s. 

RESPcNDENTS.... Chairmen,Telecommunjcation,Mjnistry of 
Commonicetions,New Delhi and another. 

I. 

Sri.B.Veerabhedrs,Advocete, 
No.126/20 6th Cross, 
KadirEppa Road,Doddiguntaj, 
Coxtown,Bangalore-560 005. 

The Chairman,Telecommunications, 
Mini try of Communications, 
Sanchr Bhavan,No.20,shoka Road, 
New Delhi-hO 001. 

co 	of the epifjon t I&o eJosed herein 
for necessary action, as directed by the Tribunal. 

3. 	 The Chief' General Manager, 
Karnataka Telecom Circle, 
Telecom Centre,No.1,Ulsoor, 
Old Madras Roed,Bengalore-560008. A copy of the 
application is also enclosed for liecessary action 

~LztoqAco v- 

Suhject; .F•iwrjn 	
Of the Order- passed by the Central Administrative Trihn al, Rangal4r.. 

--xx-- 

Please find encl.secj herewith a copy of the cFJJER/ 
STAY DER/J1TER ORDER/ Pss&d by this Trib - 	•i t 	above 
mentioned Pplication(s)on 17th February,1995. 

pc 

gm 

DIE TREGISTRAR 
ç) 	JUDICIAL BRANCHES. 



( T.V. RAMANAN ) 
	

(P • K • S I-I YAMS UNDA R) 
P1E('ER (A) 	

VICE CHAIRMAN 

BANGALORE BENCH 

ORIGINAL APPLICATION No.723/1995 

FRIDAY, THIS THE 17TH DAY OF FEBRUARY, 1995 

SHRI JUSTICE P.K. SHYAMSUNDAR .. 	VICE CHAIRMAN 

SHRI T.V. RAMANAN 	.. 	PlE1BER (A) 

Umadevj K.V. 
W/c K. Chandrasekharafl, 
30 years, Stenographer Grade III., 
0/a Chief General Ianager, 
No.1, Old 1adras Road, 
Ulsoor, Bangalore — 560 098. 

(By Advocate Shri B. Veerabhadra) 

'Is, 

The Union of India, 
Ministry of Communications, 
Represented by its Chairman, 
Telecornmission, Sanchar Bhevan, 
No.20, Ashoka Road, New Delhi—lW 001. 

The Chief General Manager, Telecom, 
Karnataka Circle, 
No.1, Old Madras Road, Ulsoor, 
Bangalore — 560 008. 

Applicant 

Respondents 

0 R D E R 

Shri Justice P.K. Shyamsundar, Vice Chairman: 

Having heard Shri Veerabhadra, we think all that we should 

do is to direct R-1 and 2 to dispose of all the representations 

pending with them but emanating from the applicant who seeks some 

pay protection. Accordingly, we direct R-1 and 2 consider and 

dispose of all the representations made by the applicant that are 

pending with them within three months from the date of receipt of a 

copy of this order. Along with a copy of this order, a copy of the 

application herein may also be sent to R—i and 2 for information and 

necessary action. 

With this.observetion, this application stands disposed of 
RUC 	

2. 

finally. 

So on fflce* 

Centvai AdministrvQ Tribunal 

Bangalore Bench 
BangaIOrO 



CENTRAL AJDMTh ISTRAT IVE TRIBUNAL 

BN GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
131ANGALORE - 560 03. 

on No.274 of 1995 in Dated. 26JUN1995 
APPL]ATIQ\ NO. 	723 of 1995.  

APPLANTS: xi.W(.V.TJmadevi, 
v/s. 

RES.PQ4DENTS: Chairman,Te1communjcatjons,New Delhi and 
- 	 another. 

To 

Sri. B.Veerabhadra, Advocate, 
No.126/2, Sixth 
Kadirappa Road Cross, 
Coxtown Doddkunte,Bangà1ore-56000; 

Sri.M.Vasudev.a Bao,Addition.al  Central 
Gthvt.Standing Counel,Fiah court Bldg, 

Bangalore-560 001., 

IN 

Subject:— F.rwarding cbpies of the Orders passed by the 
Central Mministratire Tribunal, Bangalore-38. 

---xxx---- 

Please find enclosed hr.with a copy of the Ordàr/ 

Sty Order/Intrim Order, passeà by this Tribunal in the abv 	•• 
mentioned application(s) on. 14061995. 

SSCt[OCy 	 • 

jf DE UTY REGISTRALR 
JUDICIAL BRPNCHES. 



In the Central Administrative Tribunal 
Bangalore Bench 

Banga1ore 

?.Pj'3 Application No ............ . of 1995  

ORDER SHEET (Contd.) 
Y L&nckcI&, 	. 	 1L172c A 

Date 	 Office Notes 	 f 	
Orders of Tribunal 

PKS(UC)JTVR(MA) 

14,6 • 95 

Orders on f1.A.No,274/95 for Extension of 
time. 

Heard Shri M.V. Rao. Under the 

circumstances, time for compliance extended 

by three more months. No further extension 

1 	NEFIBER (A) 
	

VICE CNAIRNPN 

IRUE COPY 

Wet Ce't'8 pornstt 

BaflQ809 


